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OIDER _

By Hon'hle Mr, Ju tice B.C.Saksena VO
taen
The main around/in the revicow application

was that rerhars no notice -3s tegued to the ragrondants
in the O.A.which was dacided fially with certain dirsc-
t inng in favour of tha aprlicant . From tha order sheat
nf the caisd 0.A. it arveared that the ndtices were
directaz to bhe issuyed to the res ondents with the
spsarvat inon that why the C.A. be nd agmitted and the
nnt ices vere algo descatched, On bahalf of the res-
rongent -ne .3, Sri lal Ji Sinha had rut in sppearance

snd it was rrevided hy the or er 1u° ed 2,0,02 that

if if no reply is received from the ragrondsnts - ithin
the rrescribed period, the O.A. will ha Fecided on
the hasis of the rlsadinos on record. Accordin v on
4,10,1992 the O,A. w3s finally dacided.

X The around taken in tha resview arplicathn
is, ther=fore, unt%nabls and is accardinq?v dismigsad,
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